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CE iJTRAL ADNINISTFAT IVE TRIBUNAL 
BANGALCE BENd: 
@GhOCO CCGXD 

Commercil Cui plex(BDA), 
Indiranacjar, 
Bangalore - 5(0 038 

Dated : 

APPLICATION NO 	291 - 	JeT) (j ) 

W.P. NO 	-------,J 

Applicant 

Shri Kemparaju 
	 V/s The Secy, M/o Horns Affairs & 2 Ors 

To 

Shri Xemparaju 
85, 8th Main 
Jaibharathinagar 
Old Guddalahalli 
Bangalore - 560 026 

Shri M.S. Anadaramu 
Advocate 
128, Cubbonpet Main Road 
Bangalore - 560 002 

The Secretary 
Ministry of Home Affairs 
North Block 
New OelIi - 110 001 

Subject: SENDING  

The Director of Census Operations 
in Karnataka 
No. 21/1, Mi8sion Road 
Bangalore - 560 027 

The Joint Director of Census 
Opetat ions in Karnataka 
No. 21/1, Mission Road 
Bangalore - 560 027 

Shri M. Vasudeva Reo 
Add]. Central Govt. Stng Counsel 
High Co*rt Buildings 
Bangalore - 560 001 

COPIES OF ORDER PASSED BY THE BENCH 

Please find enclosed herewith the copy of 	DER// 

by this Tribunal in the above said 

0brip'polication on 	2 	- 

as above 

(_i•"  



BECE THE CEt\1RL ADMINISTRTIVE TR15!NAL, BANGALORE 

0 	DTED THIS THE 22nd t)AY 0P JUNE, 1967 

Present : on tb1e  Justice Sri V.S.Puttasuary iic—Chirmon 

Hon'ble Sri L.H.P.Reqo 	 Member 

APPLICTION No, 291/87. 

Kemparaju, 
na No.85, 8th flain, 
Jaihharathina gar, 
Old guddadaballi, 

- 26. 

Sri '..nandararrw 	•.. 
'Is. 

Sc'crnt:r" to Gov-'rnmrnt, 
!inistry of iom 	ffairs, 

Nau rD olhi. 

The )irector or Census Operations, 
K r nat a 

!o.21/l, rij fl  Road, 
Bangalore— 27. 

Applicant 

dvoo:Yrr ) 

Th: Joint )5rector of Census Operations, 
K a r n a t a k , 
!o.21/1 , ['lission Road, 
Eangaloro - 27. 	 000 Respondents 

( Sri [.J.Rao 
	

/docate ) 

This application has cone up 'eofre the 

court today. Hon'blo Justice Sri V.5.Futt17swnoy, 'lice—

Chairman, made the tollowing 

ORDER 

Orders on It. No.1 - pplicetion for condon::ti an or delay. 

In f'ilinq the main application u/ 1 	of 

the iministretive Tribunals ct, 1EE, three is a delay 

of nearly 11 months. 	In I' 1o,1 f'il:d u/s 21 (3) or the 

.ct, the applicant has scutt for 	doning the delay. 

11 N0.1 ir - 	 esrond cots. 

Sri 
	

'n:d ccc'il for 



-2- 	 4%1 
the arrlicr'nt  contends that all the facts znd circun-

stances set out in IP No.1 constitute a sufficient ground 

to condone the delay of ii months and the some be con- 

doned. 

4. 	Sri P.J.Rer contends that every one or the 

facts nd circumstances loaded by the applic:nt do not 

constitute 	ufficient oround to condone the inordinate 

delay of 11 months. 

Le have exrnined every one Cf t'ie facts and 

cJ.rcumetncec rl:adod b the aç-plicnt which  ure hirh—

by Sr Anada R arflU. We are of the view that 

avary one cf them do not constitute a sufficient ground 

for cnndon no the inordinate delay of 11 months 2n Trt 

o.1 c11s for rejection. 

(T 	
5. 	In the linht of the above discussion L!O 

, r e j e c t t 	INo.1 and subsequently reject Applicatlon 

If 
No.291 also. But in 	circumstances of the case, ye 

direct the rartiss to bear their own costs, 

I 

SCJL 

- 	 27 

_tue CcpLf_ 

S TION OF 
CE1TA- 	

1t5%flAL 

ADDIlIIj 


